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CENTHAL ADGINISTRATIVE TRIBUNAL, ALLAHABAD BENCH,

ALLAHABAD.

Dated: Allahabad, the 18th day of fpril, 2001l.
Coran: Hon'hbhle Mpr. Rzfigq Uddin, JM

Hon'ble My. 5. Bjiswas, Al

CIVIL CUNTEMPT APPLICATION NO. 88 OF 2000

V.B, Shama,
s/o Late Krishna Murari Lal,
r/ o B=-564, Kgnla Nagar, agra.
v v e s RODlACENN
(By Agvocate: ori H, s, orpivastava)

Versus

Sri K, s.Chahar,

Garrison Engineer (East),

Al l ahabad.
ResSpondent
In
CRIGINAL APPLICATION NO. 313 CF - 1997
V.B. Shama s W Sl LR Ta s AR SR
Ve rsSus

Union of India and others . . . . . . . . Bespondents

ORDER ( ORAL)

(By Hon'ble Mr.Rafiq Uddin, Ji)

This Tyibunal vide order dated 5.1.99 as
amended vide order dated 27.9.99 passed in Ox No, 313
of 1997 directed the respondents to refund a sun of

Rs.34,390/~ alogg with interest @ 12% per annum and

also to pay a sum of Rs.650/- towards legel practioner
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fee and legal expenses. The applicant has filed
the present Contenpt Potition for punishing the

respondent for not complying the aforesaid ordexr.

2 The learmed counsel for the applicant

Spi H.S. Srivastava has conceded that the applicant
has already received a sum of Hs.34,3%)/- along With
interest @ 12% per annua, FHe is, however, not dware

whether a sum of Ls.650/- towards fee and expenses

' - i e e e = R '-——-""'_1 N = e ey T— "'"_"""\
i L

has been received by the applicant or not. We, however, ;

find from the order dated 20.9.2000 of Ministry of
Defence addressed to the Cnief of the Amy Staff

a copy of which has been annexed along with CA by
the respondent that the President has sanctioned
the aforesaid amount of Hs.650/- also to be paid

to the applicant.

3 Under the facts and circunstences of the

case, we do not find any caSe for proceeding egainst
AN~

the respondents 3m the Contempt oOf Courts #cgt.

Consequently, contempt proceedings are dropped,

Motices are discharged.
g “w
L. V), 2 e

H-itlli Jl:‘i'

Nath/

i
_,_f':-'-'.':

e

e




	PAGES00001
	PAGES00002
	PAGES00003
	PAGES00004
	PAGES00005
	PAGES00006
	PAGES00007
	PAGES00008
	PAGES00009
	PAGES00010

